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#ppointed. A building has becn hired
in New Delhi for housing the Museum
temporarily. An outlay of Rs, 50
lakhs hag been provided in the Fifth
Five-Year Plan for setting up the
Museum.

(b) While no target date can be spe-
cified, it is proposed to throw open to
the public the temporary museum as
soon as the specimens and exhibits
get properly displayed.

Stage of Inquiry of charges of cor-
ruption coniained in a Memoran.
dum submitted by C.PI ang

ADMK,

7135. SHRI M. KALYANASUNDA-
RAM: Will the PRIME MINISTER
be pleased to state the present stage
of investigation with regard to the
charge of corruption contained in
the memorandum submitied to the
President and the Prime Minister by
CPI and ADMK.?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIDHA):
Two separate memoranda containing
certain allegations against the Chief
Minister and some other Ministerg of
Tamil Nadu were submitted to the
President by Sarvashri M. G. Rama
Chandran and M. Kalyanasundaram
on the 6th and 7th November, 1972
respectively.

Commentg of the Chief Minister of
Tamil Nadu on the allegationg con-
tained in those memoranda were ob-
tained. Thereafter S|Shri Ramachan-
dran and Kalyanasundaram submitted
rejoinders in respect of the comments
given by the Chief Minister. Shri Kal-
yanasundaram also submitted a note
containing some further allegations.
Commentg of the Chief Minister on
the points made in the rejoinders and
on the allegationg contained in 8hri
Kalyanasundaram’s further note were
alsg obtained and the matter wes €Xe
amined. In this connection, it was con-
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sidered necessary to obtain certain
clarifications from the Chief Minister.
These have sinice been received and
the matter is being processed further.

Opening of P&T Dispensaries at
various plsces in Bihar

7136. SHRI K. M. MADHUKAR: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether P&T Dispensaries will
be opened at Muzaffarpur, Ranechi,
Gaya, Dhanbad, Darbhanga and
Chapra in addition to P&T dispensaries
functioning at Patna and if so, what
step hag so far beep taken to open the
said dispensaries; and

(b) the gdifficulty in opening P&T
dispensaries at those places and the
probable time by which the dispen-
saries are expected te function?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF. SHER SINGH): (a)
and (b). Necessary sanctions for ope-
ning of P&T Dispensaries at these
places have recently been issued. Fur-
ther action will be taken by the Post~
master-General Patna for opening of
the Dispensaries ag early as possible,

B )

12.15 hrs, e

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ABRUPT STOPPING OF
AIR-CONDITIONING PLANTS AT
DELHI AIRPORT.

SHRI P. M. MEHTA (Bhavnagar):
Mr. Deputy Speaker, Sir, I call the
attention of the Minister of Supply
aud Rehabilitation to the following
matter of urgent public importance
and request that he may make a state-
ment theveon.

“Reported abrupt stopping of mir-
conditioning plants at Delhi Afrport
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by the private firms maintaining
these plants, due to non-payment
of ils dues by the Government.

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): A contract for supply
and installation of an Airconditioning
plant at Delhi Airport for Phase—I
(New International Arrival Wing)
was awarded to Messrs Frick India
Limited, Faridabad by  Directorate
General of Supply and Disposals on
*30th September, 1970 gt a total cost
of about Rs. 639 lakhs. This
wag followed by a second contract is-
sued on 4-1.1971 in favour of the
same firm for Phase II (International
Booking Hall Domestic Arrival
Lounge, etc.) Value of the second
contract was approximately Rs, 14 56
lakhs.

The plant for Phase-I was installed
in April 1971, whereas the plant for
Phase II was installed in June. 19783,
The consignee (CPWD) noted
certain deficiencies in the working
of both the plants. An ad hoc inspec-
tion team consisting of representatives
of the DGS&D, CPWD and the Inter-
national Airports Authority of India
wag constituted on 28-10-1972 to con-
duct the various tests before the
plants were finally taken over. The
firms consent to the setting up of the
inspection team was also obtained.

The inspection team carried out
summer tests of the plants during
June, 1973 followed by monsoon test
during September, 1973. Deficiencies
obgerved during the summer test
were intimated to the firm for recti-
fication before the monsoon test was
carried out. However the firm did
not care to attend to a number of de-
ficiencies. The capacity of the plants
was found below the specified re-
quirements in regard to both Phase-I
and Yhase-II especially. the average
output of chilling units was found
much below the specification The re-

. port of the inspection, team also high-
lighted a number of inherent defects
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in the plants. Inter-Departmental

discussiong Were held during Novern-
ber, 1973, January and March, 1974
with a view to exploring the possibi-
lity of accepting the plants with @
suitable price reduction but the game
were inconclusive.

Pending receipt and further action
on the report of the inspection team.
the Airport authority had entrusted
the maintenance and operation of the
plantg at a cost of Rs 250 lakhs to
the same firm for a period of one
year only from 74.1973. This contract
has not been renewed further. Mean-
while, some temporary arrangements
have been made *+ the Airport au-
thority to aveig inconvenience to the
public.

Out of ithe total wvalue of about
Rs. 20,95 lakhs against both the con-
tracts, a sum of about Rs 15.71 lakhs
has already been released to the firm,
leaving g balance of about Rs 524
lakhs. Further payment amounting to
about Rs 141 lakhs has alsp been
withheld from other ™lls of the firm
pending final decision cbout acceptan-
ce|rejection of the plants.

In view of what I have stated
above, it ig quite obvious that accor-
ding to the report of the inspection
team the plant is yet not up to speci-
fications However, the Airport autho-
rities are taking all possible measures
within the time available to them to
ensure that the passengers are not
denied the minimum comfort in the
Airport areas. The question of taking
further appropriate action against the
defaulting firm in terms of the con-
ractt is under consideration,

SHRI P. M. MEHTA: This abrupt
stopping of air-conditioning plant at
the international airport of our capital
has considerably damaged the reputa-
tion of the airport and of the Gov-
ernment ang thereby of the country.
The Minister has not come out with
the full facte of the case. I think he
has been misled by the D.G.8.&D.
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authorities and has tried to conceal
many points which are awkward to
them, Thig is a glaring case of red-
tapism, negligence, want of coordina-
tion between the concerned depart-
ments, viz., airport authorities, D.G.S.
& D. and CPWD. It also reflects the
malafies of D.(3.S.&D. and CPWD and
the awrport authorities are equally
concernad with it. Yet, they have not
attended to this matter properly.

According to the statement, gome
deficiencies were found. The defici~
encies are not mentioned in the report.
There is nothing 'mentioned in the
statement as to whether it was consi-
dered proper bv the authorities to ask
the firm to remove the deficiences or
whether the authorities had found that
the plant is unsuitlable and therefore
it should be rejected. When they
found that the equipment was not up
to the mark and there were some defi-
ciencies, why did thg Government give
the contract to the same firm to
operate the plant for three long years?
Is there any proviso in the contract
deed relating to penalty or rejection
of the equipment if found unsuitable
or if any deficiency exists? Why have
the DGS.&D or CPWD or both
jointly not taken any action under
that clause all these years? The
statement gays that they have com-
municated it to the firm. What was
communicated to them—whether you
will reject the plant or penalty will
be imposed or what? That ig not
stated in the statement.

Is it a fact that the same firm
operated the plant for iwo or three
years? What was the nature of the
deficiencies? What are the main points
of the report? When was the report
submitted? What gre the recommen-
dationg contained in the report and
what action has heen taken ro far?
1 would like to kno%w from the hon.
Minister whether the firm had written
to the Airport authorities and to the
Minister of Civil Aviation that the
contract woulg expire on 5th or 7th
April and that, in the absence of any
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instruction, they would not be able to:
operatel further the air-conditioning
plants, and whether it is g fact that
the Airport authorities and the hon.
Minister of Civil Aviation kept quiet
on this.
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SHRI R. X. KHADILKAR: The hon,
Member has raised several points.
Some of them are already incorpora-
ted in the statement itself. The hon.
Member would have ceen from the
statement that, as goon as the defects
were deteeted and it was found that
the performance was below the speci-
fications special inspection teamgs were
set up in 1972; and setting up of joint
teams was done in consultalion with
the firm—finst for summer and then
for monsoon. In all these reports it
wag found...

SHRI P.,M. MEHTA: You lay it on
the Table of the House or refer it to
the Public Accounts Committee.

SHRI R. K. KHADILKAR: The
hon. Member wanted ,to know the-
defects. They are all of a tethnical
nature. However, I would read out
from the report ag to what are the:
defects. The,compressoy speed is not
900 or 960 RPM as listed in the A/T
for Phase I and 11, respectively, but is
run at 800 RPM with the system of
pulley ang belt drive, etc. The main
thing is that the compressor is not
working according to the specification.
The gecond thing is, ‘spillover of liquid
refrigerant particles inside the com-
pressor will not only damage the
compressor,” etc. I would call it the
freezing point; there are some defects
there. Then, ‘the chiller gize and
surface area of tubes are undersized'.
A1l these defects have been discover-
ed...

SHRI P. M. MEHTA: The vital point
is, when these deficiencies were dis-
covered,

SHRI R. K. KHADILKAR: As I
said, as soon as the plant was installed
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ang it started functioning, some defi-
ciencies were discovered and it was
found that it was not upto the mark.
When 1t came to the notice of the
authorities, they immediately set up
an inspection team and their reports
were taken. In such cases, when we
get refrigeration plant from any firm,
the maintenance is a separate thing:
that i3 a separate contract, and that
contract was given to the same firm
one year back. It was not renewed.
The question of 1enewal of contract
was considcred at appropriate time
and no action was taken, Affer
repeatedly pointing out the several
defects in t{he plant, no attempt has
been made to rectify them. Therefore,
the question before the authorities
concerned was whether we should
continue the contract or discontinue
it, and for the time being they have
decided not to renew the maintenance
contract.

About the other points that he has
raised about the firm. I 'may mention
that all precautions were taken for
the performance of the contract secu-
rity deposit and all other usual pre-
cautions were also taken, and then
alone this contract was given.

SHRI P M. MEHTA; 1 have asked
whether any proviso existg in the
contract deed relating to penalty or
rejection if the equipment 18 not found
suitable and if so, why no action has
been taken so far to reject the equip-
ment

SHRI R. K KHADILKAR: We have
detectrd the defects after the team’s
inspection report. ‘The main question
is to take action. That, as I said, We
will have to consider now, whether
we totally reject after giving them an
opportunity to rectify. They have not
rectified. Under the contract we have
t0o give them a notice of complete
rejection and we will have to consider
other suitable steps also. So rejection
is not of a small technical nature, It
is a big thing, So, that is being consi-
dered by the Airport Authority,
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SHRI P. M. MEHTA: The firm Kad
written to the Minister as also to the
Airport Authority that they would
shut down the plant in the absgence of
any instructiongs from the Airport
Authority? What is the reply to it?

SHRI R. K. KHADILKAR: So far as
the maintenance contract was not
renewed, they naturally did not main-
tain. Ag I zaid, the whole apparatus
they have supplied 15 not according
to the specification. So. naturally they
have not got the renewal of the con~
tract and maintenance has stopped.

MR. DEPUTY-SPEAKER; Shri
Lasgkar--not here. Shri Shrikishan
Modi.

off sfifeswr wvlY (F77) soreuy
S g oF fafam & Al g o
Fio e Fi qT W57 ur g¥ Wx7
7% oy A on wwEy an
ng # fr vga a1 g5 1 Fag g
faarag & aid 1 1970 # gAAY
wé el AT g 1 1971 WIT Y
a7 O QF WE, AT INF @ T
HTET 14 WG o FT T {7q1 W)
FUR T qG IR N NAT TAT & )
e gfen 7 & fr frad gwey
gwme ¥, g W T a qr
g" w7 difzn &9 f5 g gz
i g4 95 2w, 3 fam w1
Afew 2@ 1 A W fear TR
f& arf @@ %o @MW WEW
WY for | W Ay f§ 9w
%4 Fr Fgd fF wme 9w § @
Y geTHY, IU ¥ UF AN F1 w7 R
foar) ur e AW BN R 6 sl
Fr 7 A qg T fF wdEe &y sy
FET &) 99 W F@wT afey 9r fx
TR fogve frr ot @ g o Rfew
ffmorwr g W e Sur g
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wwen & fon oYE arcifa gf Wy Y i
§ yafed ag 7 foar mar g ferm we 3
wTawar | for § fear g fFag g
93 T TN QT & 6 2w oy Yy
¥ Afad 1 & g W £ fr 9w
e AT TH q9G W7 HINT & 7 T
q% 30 AT/ FT | 40 T §o FT
a6 1w qew A ) W e @
¢ fow & T Y Eam AR A g
FTEY L 6 wiT B Sdare A fafaa
fear st fop wfasa § Sy FTFATE ?
7 39 w1 wafe | F IR F famre
fovr vy | T W 7 fafad F Alfer
fear & gw T A @Y, AT AN
v & g 9g wfwat g0 +0 a7 e
TET AT ! 57 arat &) 5w ofY ey
L2 d|
SHRI R. K. KHADILKAR: Ag I
have earlier said, I would like to
repeat. After the contract of mainte-
nance wag not renewed, naturally we
have to consider several options and
they are under consideration: either
we Eive a notice and ask the party
concerned to remove it or give them
the last opportunity to rectify. In
that care, when the breach of contract
is alleged, we will take the whole
thing—under the contract there is a
provision—-to arbitration. As I gald
earlier, these things cannot be done
in a huff. Everything is being coolly

and quietly considered by the Airport
Authority.

sTAR wT oM () SuTeet
e, WNT WA EY W § fe
e fogr § AT g sAEra A ?
aar #Y sre ¥ fdr & fwi N §
AR AT Y agAT {67 & dY g
wifal ¥ 1 W uri 3% faars
T8 Agf ®T wwA ) A W qg W
saTe frm #X AW § ww e A 9@
R IgfhAmifFaasg R
% afyd, wfer wed fewmr & w9 Ao
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WY 21 W@ FT IHT FL 1970 H,
15 9T To 97 FH F1 ¥, Ig A wAT
& waEre ATl o oo A g e
Ft B faaT, gy Al A q@T Y 7
AT e7f Wi AT uguR gt A
2 fear oF A & fa¥ ¥R Ao
e ¥RAT 1 T A T TEE Y,
s f wre & g A @dE | oy
W I @UT 9T A 6 WA,
1973 & 6 wdw, 1974 &
im § ww oW AfemmE sl
wfra ag WY w8t fear ) @Y § SrAAy
agEr g fv 3w difre & ool s
Flt Y 7 AEY FEy @ ? AR Y
it ¥ 39 fedaea & a1 w09 ¥ &7
#1 sl F I { arg Aifew faar i
g ? oY TAV/RT A {ATE HT §,
2t 9T, St By QEITEE ST
a1 %YT foreT ®Y mw ¥ g e fem,
T /9 {39 7O % 99 wny AR
aferre A siEw )y §
wiw gf fF @ 1 ove Az ofad, e W
arfegd Ga ¥ a7 ST S ey
drr T AR afefede gy fen
g SRTET |
The machine has been approved
according to specifications,
ag AYE AR F AT FHEIEAT FIA &N
T FOEAT FIT 471 S9 HATEAT
¥ A g, TEAT 99 A aE A fv
(R T G F7 T AR & o 7w
& v fear | a9 WY AY QUERE WA
@y Wi HrodtoTs oo T T |
3t s =mgar g fr dodtozamyodly
&1 ag w1 g ar fam A sy ?
waE 99 LT §ER H 8 WY
‘Fear gaferd 21'@?[ g f1 override it
1971 % whwmm dT ¥ Afe-
w¥wT & qarfaw wwr & v ol o
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[t swax ]

# w7 #r 7€ QX A9 T F A
e fer AT, AR o ESfTTR #Y
g vt fe oax FdwRE e
T ¥ 9T AT AW 9T AT &L, av
A I 5 A 27 9 EET T
FTEIT | JF AT A ST FT 7T HT ALY
fomr g gum At &g 7
You must have refused them
oY FAFET FqL0 1 o Ay
q w1 % fravar s@ AT Al w
sRIRgE Y 7% | w9 F uF ¥ 9]
wE dorr faw § st wewE
dro Yo T&Yo o & TAfAT, =it
REET W Y AT 1 g0 g€ 9w}
FAr # fard v 9r @y AT A
A8 far Ty ) arfew fear 8 °
9 F7 (wArfeome $1E Wy F 9
y?

oF garer 33 ot a1 fF o® o
el & 8 wid, 1974 &7 dex
feu

1 shall be glad to discus, with
you this matter openly and at any
time before the 10th April at your
convenience and thereafter you can
gwve your final decision whether
our plant will operate this year to
air condition the Palam Airpoit
or not

MR DEPUTY-SPEAKER
you put tl e question
a speech

Now
Do not! make

SHRI M ¢ DAGA This 1s a
question that I am putting whether
the pirty ever served the notice on
the Auport authority and whether
any reply was given to that or not
The notice was gerved on the Airport
Aulhotity on the 6th Apnl, 1974 I
want to know whether any action
whatsoe ter was taken on that notice
or not. T humbly wubmit Sir
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MR DEPUTY-SPEAKER: Do not

submit but put the question please
SHRI M C DAGA

the question
of my right

MR DEPUTY-SPEAKER I can
debar you on the question of time
If you take one hour to put questions,
1t 158 not g question
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I am putting
You cannot debar me

SHRI M C DAGA If I put
questions you do not allow

MR DEPUTY-SPEAKER But you
take one hour for putting questions
You please conclude now Why do
you go on saving that you are putting
guestions?

off e T fae  gdl, @Y
fr ofewde Tl 91 X 9@ qEl=
ot 7 o, @ 99 F q@ I A FW
s ¥ IR 99 99 1 7 fafow
FW & frg agr &Y A wy wAT fraw
oiT gy fr 9 g fsma Y @ v
WTaE AF AT 7 W oW ¥ W
faray 25w ¥ WL IT F 80 TEHE
AT ¥ 97 WX ST AY W7 TH
4 T Y & wwr foOE v &
gt 1 T o fhaveew & faw 9 A
welt off #7 3y wfge 1 & ag oY
arear g fr miffaie & vy =t ox
FALY AFTE T A A AHT BT A
F¥ A ¥ qeiAr ¥ @ e o g
#ifgy AT gNfaT F fg 4w W o
gt wfee f5 Py oW ¥
AT

SIIRI R K KHADILKAR Sir
the hon Membe: he~ said so many
things Let him give a positwe proof
about 1t on whatever information he
has pecause I have no knowledge
about 1t as I said earher

MR DEPUTY-SPEAKER You will
please take note of what he said
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Question of Privilege
SHRI R. K. KHADILKAR: I am
taking note of what he said. I am not
able to give any reply to the vague
charges that are levelled by the hon.
Member.,

SHRI M. C. DAGA;
definite questiong now.

MR. DEPUTY-SPEAKER: You are
putting the questions based on certain
information that you have, Is it not?
The Minister says he is not in the
know of those details. Therefore, he
is not in a position to answer, He also
said that the charges are vague, I ghall
come to them also. Since he is not
in the know of those details, he is not
in a position to answer. I have gaid
on behalt of Shri Daga that since he
has mentioned these things, they are
all before the House. It is for the
Minister to take careful note of these
things and to make enquiries. The
Minister said that what you said is
vague. 1 think it is unwarranted.
Mr, Gill

oft wiex fag firm (fraqe) ¢
# aY ag sgr MRl § FymnAw
qreR Q-G FT WY QI-FRAAH
TR ... ..

SHR] M. C. DAGA: This is a
documentary evidence.

MR. DEPUTY-SPEAKER:
close that chapter.
put your case,

I am putting

You
I have tried to

SHRI M, C. DAGA: Sir, I have
referred to the document. It is not
an oral evidence,

MR, DEPUTY-SPEAKER: It does
not matter. He will look into all
these things.

oft s¥x oy ooy : a9 QAR
N w1 oY ga s 12ar0 wY
g, XT § IR ATy W

® ArEm qgur § W xud wroed
358 LS. ~7
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®r ey gydy § watfie o dr Wy
wi € Wik gk ¥ fir amw Wl g,
o wgfar gl | WA @R
TR guamTan g | ¥ afa
wAT i & ag wgar e ag v A @
Hre (rad s fr @ X frg
few wfasrd a1 o #1 g9 § AR W
wufer § wix fomr ¥ g Awee @
® LR GPAAT §, IIET A9 |

SHRI R. K, KHADILKAR: I do
share the anxiety of the hon. Member
that no inconvenience is caused to
the domestic or international passen-
gers. As I said, every effort is being
‘made to see that the minimum
inconvenience is caused. Regarding
the question of the enquiry if certain
facts are placed before us certainly
we will look into them.

stagm fay fre : fecdi efint
arge, £ T & fow maddz 2%-
ST FT & (¥ TR oFiT 7 1

SHRI R, K. KHADILKA): I cannot
understand. The question before us
is whether we again give the same
contract of maintenance or cancel the
contract completely?

1245 hrs,
QUESTION OF PRIVILEGE

{ALIXGED MISLEADING INFORMATION
GIVEN BY THE MINISTER

MR. DEPUTY-SPEAKER: Regard-
ing the question of privilege raised
by Shri Jyotirmoy Bosu yesterday,
the Minister has to make a statement.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): S8ir, has this state-
meat been circulated? I have not got-
& copy. We have to study it. This
is the practice.



